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IN THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO.594 OF 2024
News item appearing Navbharat Times dt.13.04.2024 V/s. UPPCB & Ors.

Additional Reply Affidavit on Behalf of Central Ground Water
Authority/R-6

|, Praveen Kumar Singh S/o Late M. P. Singh Aged 59 Years working as

Scientist ‘D’ having Office at Central ground Water Board, Northern

Region, Lucknow do hereby solemnly affirm and declare as under: -

. Thatlam well aware about the facts and circumstance of the present case
and authorized by the Competent authority to file the present affidavit.
. That on the last date of hearingi.e.19.03.26 this Hon’ble Court mentioned
; :“"‘\j\n Para 2 of the order as under “ 2. Reply filed by CGWA mentions about
1 it}he National Aquifer Mapping(NAQUIM) study of Lucknow ani
' ,.'lbfeparaﬁon of Block wise management plan. The said disclosure is as
follows 3.Central Ground Water Board conducted National Aquifer
Mapping(NAQUIM) study in Lucknow District during AAP 2021. Biock wise
management plans have been prepared for implementation by the State
Government to arrest ' ther decline in groundwater levels and
depletion of groundy "}m(he Management Plan recommends
both supply-sid and demand side mea\sures including artificial recharge,
water conserva

e A

&Qn on farm activities and adoption of water use efficiency
measures.” :

\4\&\\0‘ :

X4 SWORN & VERIFIED 2o\b\
Al o REFORE ME

§

o‘é'l()

MAHESH CHANDRA
Advocats & Notary
Plot No. 318 Alam Nagar
Regd. No. 30/75/2000
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3 That the Para 3 of the Order dt.19.03.26 has directed the CGWA to place

on record the Blockwise Management Plan of Lucknow District. In

Compliance of the same the Blockwise Management Plan is annexed as

Annexure-I.

That the CGWA needs 4 more weeks to verify the status of the compliance

as disclosed by the District Magistrate in the report dt.10.03.2026.

g/%(_\%
Deponent

4T AR f4E/Praveen Kumar Sing
nfre—L)/ Scientist-D
P “ﬁ SIel are/Central Ground Water Board
I &F d@HS/Northern Region Lucknow
el TN, 81 RdwT Td T TReon
Departmenl of Waler Resources, River Development & Garga Rejuvenalic
STl 9ifdd §3TeTE,/ Ministry of Jal Shakti
VT T ~ment

Verification

Verified at Lucknow on 30t day of June, 2026 that the contents of the
above reply affidavit are correct and true to the best of my knowledge and

belief and nothing material has been concealed there from

g%\“%\z\’w

Deponent

WalT SR 9&/Praveen Kumar Singh
' L @Iﬁ‘cﬁ ‘—\-ﬁ»’Scionllst-D
p b0 YA S1et d1/Central Ground Waier Board
I &3 W@, Northem Region Lucknow
St YR, 7<) fAIHRT Ud 171 IReqop fpm
Department of Water Resources, River Development & Garga Rejuvenati
uiel Wik WATel/ Ministry of Jal Sha

T
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MAHESH CHARDRA
Advocate & Notary

Plot No. 318 Alam Kagar
Regd. No. 30/75/2600
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